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representation on 18.02.2006 under Annex xyf A/8 1o the
Onginal Apphcation. Simultancously, the Applicant has

approached this Tribunal
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APY shication filed unde: section 1Y of the Admuustrative

Trnbunals Act. 1985

Heard Mr. N.RRoutray, Ld. Counsel
appeaning for the Applicant and Mr. R.C Rath, Ld.

Standmg Counsel for the Railways; on whom a copy of

tius O.A. has alreadv been served. Smce. the gnievances
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and grant him necessarv rehef as due and admissible
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under the rules, within a penod ot 60 davs
With the aforesamid observatiowr and

direction, this Original Application stands disposed of, at
the adnussion stag,e:.
Send copies of this order, along with copies

Respondents and a

free copy of this order be sent to the Appiix ant n the

address given in the Oniginal Application.
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N.R Routrav, Ld.
and to Mr. R.C Rath, Ld Standing Counsel for the

Railwavs.




